[9 May, 2002] RAJYA SABHA

the requested grant immediately so that the drought situation could be tackled.

SHRI K. RAHMAN KHAN (Karnataka): Sir, | would like to associate
myself with this issue.

Need to Give Rehabilitation and compensation to kin of persons dying in
police custody
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Allotment of wheat for Andhra Pradesh poultry farms

SHRIMATI N.P. DURGA (Andhra Pradesh): Sir, the poultry industry
in Andhra Pradesh has sent an SOS to the Central Government to allot at
least 3 lakh tonnes of wheat immediately, so that they can use it as an
alternative to cereals like maize and jowar which are, currently, in short supply.
The manufacturers of poultry feed have requested the Centre to allot the
wheat at its prevailing export price of Rs.435/- per quintal. The
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industry representatives had sent the request to the Central Government a few
days ago for allotment of wheat, and requested the Government to ensure the
allotment at the earliest. As the poultry feed costs have gone up by Rs. 1,000
to Rs. 1,500 per tonne, the poultry industry proposes to use wheat as the
substitute feed. The rise in the feed cost is mainly due to the shortage of maize
following the failure of monsoon last year. |, therefore, request the Central
Government to take an early action on the demand of the poultry industry of
Andhra Pradesh and allot, at least, three lakh tonnes of additional wheat
immediately at the prevailing export price. Thank you, Sir.

SHRI RUMANDLA RAMACHANDRAIAH (Andhra Pradesh): Sir, |
associate myself with this Special Mention.

SHRIMATI VANGA GEETHA (Andhra Pradesh): Sir, | also associate
myself with this Special Mention.

Coastal Regulation Zone Notification

SHRI CO. POULOSE (Kerala): Sir, the Government has issued a
draft notification on coastal zones under the Environment Protection Act on
4.1.2002. According to the above draft notification, complaints and suggestions
should be informed to the Ministry with documentary evidence within 60 days.
Due to the diversity of demographic and socio-economic picture of the coastal
region of Kerala, a unified all-India decision on coastal regulation is unfair.
Environmental and living conditions differ from State to State. Kerala is having
more than 560 kms. length of coastal area. This is the 10 per cent of the total
coastal zone of India. Sir, 3.74 per cent of the total Indian population is staying
in Kerala, which is 1.18 per cent of the total Indian area. The average
population density of the State is 749 km. square, while the same in the coastal
region is 2,176 km. square. Some coastal Panchayats have an average
population of more than 10,000. Out of the 221 coastal Panchayats, in 208
Panchayats, the average population density is more than 10,000. The people
in these regions are seriously worried due to the lack of proper developmental
work. A good portion of Kerala is dense forest and consists of 44 rivers and
backwaters. This Notification needs an extensive discussion among the
people, especially, the fishermen and their organisations, and the inhabitants
of coastal areas, before scrutinising the suggestions or objections
received within the
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